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only trouble is, sometimes we sympathize
with the people and sometimes some sections
sympathize with the workers. When we are
more concerned with the welfare of the
people, if every section of the House deplore
this kind of attitude of the officials, certainly
discipline can be enforced, i welcome this.

THE CONSTITUTION (AMEND. MEND
BILL, 1978 (TO AMEND THE EIGHTH
SCHEDULE—Contd.

MR. DEPUTY CHAIRMAN: Now we
have to take up further consideration of the
Constitution (Amendment) Bill, 1978 moved
by Shri Jha. But there is a motion to be
moved by Shri Harekrushna Mallick.

SHRI HAREKRUSHNA  MALLICK
(Orissa); Sir, with your permission, under
Rule 117, I beg to move:

"That the debate on the Constitution
(Amendment) Bill, 1978 (to amend the
Eighth Schedule) moved by Shri Shiva
Chandra Jha, be postponed to a future
date." The question was proposed.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, we are at the
fag-end. I had intervened and Mr. Jha has to
reply to the debate. That is the only portion of
it which is left. But he is not present here. He
has asked for extension. It will be limited
only to his reply, if I understood it correctly,
and it cannot be postponed.

MR. DEPUTY CHAIRMAN: No, no. This
will not b, limited. If anybody wants, he can
also speak.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI): Sir, 1
also accept his suggestion.

MR. DEPUTY CHAIRMAN: What
suggestion?
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SHRI SITARAM KESRI: The suggestion
that the discussion on this Bill be postponed.

MR. DEPUTY CHAIRMAN: What the
Minister i  saying is...

SHRI SITARAM KESRI: The same thing.
I am endorsing it.

MR. DEPUTY CHAIRMAN: He is
saying...

SHRI P. VENKATASUBBAIAH: I am
only asking fora clarification.

MR. DEPUTY CHAIRMAN: Others can
also speak.

SHRI P. VENKATASUBBAIAH: If it is
your ruling, then it is all right

MR. DEPUTY CHAIRMAN: The
question is:

"That the debate on the Constitution
(Amendment) Bill, 1978 (to amend the
Eighth Schedule) moved by Shri Shiva
Chandra Jha be postponed to a future date."
The motion was adopted. MR. DEPUTY
CHAIRMAN: Now we shall take up the
next Bill.  Shri F. M. Khan. Not here. Shri
Murasoli Maran. Not here. Shri Bhupesh
Gupta. Not here. Shri S. K. Vaishampayen.
Not here. Shri Shiva Chandra Jha. Not here.
Shri Murasoli Maran. Not here. Shri Jha. Not
here. Very sorry. So, all the Members have
absented themselves. We now go to the Half-
an-Hour discusion.  (Interruptions) I am
sorry that the Members are not here. ~ What
can we do? (Interruptions)

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Will the Bill lapse?

MR. DEPUTY CHAIRMAN: The rules are
there. (Interruptions) But I am sorry that all
the Members are absent. They should have
been present in the House.
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SHRI SHRIDHAR WASUDEO
DHABE: I would only like to know
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from the Deputy Chairman whether the Bill
will lapse or it will come up again. What is the
position of the Bill?

MR. DEPUTY CHAIRMAN: Perhaps you
know it, Mr. Dhabe. That is why the Members
have kept themselves absent. They know that
the Bill will not lapse. They will again be
balloted. But it will not lapse. This really
shows how much the hon. Members are
interested in the Bills.

HALF AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF REPLY TO
STARRED QUESTION 241 GIVEN ON

6TH MARCH, 1981 REGARDING ROLE
OF RPF IN DEALING WITH
INCREASING INCIDENTS OF LOOTING
IN TRAINS.
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